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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYLERABAD

0.A.NO. 1408/97. | o o
' Date of Orders 27-11-=97.
Between: '

Y.Hari Kumar. Co
: .o AppllCant.
ang

1. The Divisional Railway Manager,
SE Rlys, Waltair, Visakhapatnam,

2. The pivisional Personal Officer,
SE Rlys, Visakhapatnam.
.o Respondents.

For the Applicmts Mr, K.Bhaskara RaQ, Advoqate,.

For the Respondentss: Mr.V.Bheemanna, &C for Rlys.

CORAM: B '

THE HON®!BLE MR, H.RAJENDRA PRASAD 3 MEMBER(ADMN )
The Tribunal made the following Crders-

OA is allowed to be withdrawn at the request

e

of the applicémt's counsel. Be has liberty to file a fresh O.A

if s0 advised. | | (6\,\/

Deputy Registrar

To . .
1. The Divisional Railway Manager,
SE Rlys, Waltair, Visakhgpatnam.

2. The pivisional Personal Officer,
SE Rlys, Visakhapatnam.

3. One copy to Mr.K,Bhaskara Rao, Advocate, CAT.Hyd.

4.0ne copy to Mr.V.Bheemanna, kil SC for Rlys, CAT.Hyd,
5. One copy spare.,

pvi.
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Dispoped of with direection
Hsmidseqa,
Lismissed as withdrawn -

i

Dl smi]zed for Default.

Orderdd/Rejected.

‘No order as to costs,
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